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their services in the army and select-
ed for Emergency Commission and 
posted at out-stations irn:luding Ute 
frontiers in contravention of the 
declared Government policy not to 
dislodge families of armed personnel; 

(b) if ~O. how many families have 
been served with such notices: 

(c) how many have already been 
evicted sinc'e thp alJotee went out on 
selection for Emergency CommiSSIOn; 

(d) the period of natit'"! already 
allowed; and 

(pl whpthcr any representahon~ 

ag~inst :-;UCh evictions are pending,? 

The Mlni.te,- of Works, Houoinl' 
aad Urban Development (Shri Mehr 
Chand KhalUla): (a) According to 
the l"xisting policy of Government, U 

Government servant who is s('iectcd 
for an Emcrgen('y Commission um be 
allowed to I'ptain General Pool ac-
cummodation during the period of 
training and thereafter for a further 
period of fwo months if h(' is posted 
to a 'non-con:'essional area'. If he is 
posted to a 'concessional area', hiS 

family is permitted to retain the civil 
accommodation or to occupy suitable 
alternativE' accommodation until he 
is re-posted to a family station or until 
hE' avails of the con~ession that may 
be given by the Ministry of Defence 
to move hi'S family to a selected place 
of reF;idence at another station. sub-
ject to normal rules applicablE" to 
regular service om('ers~personne1. 

There has been no raSe of ('ontraven-
tion of this policy. 

(b) Does not arise. 

(c) to (e). No families have so far 
been evicted. However, in one case 
of an oft\cer, who w&O st'leeted for 
Emergency Commission, and pO'Bted to 
a tnon-concessionBI area', 8 notice to 
show cause why eviction should not 
bt. done has been served as the offt<:er 
did not vacate the accommodation at 
the end of the concessions1 vcri"'<l 
permissible in hi. caoe. 
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Reservoir 011 CIIey"er ~eI' 

.... 8hrl.:.w.... Keddy: Will 
the Minister of 1rriI....... .... P_er 
be pleased to state; 

(a) whether the proje<'t report. of 
Pulivendala channel and reJen'oir on 
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river Cheyyer in Cuddap.h district 
of Andhr. Pradesh w.s submitted by 
the State Government; 

(b) if so. the action taken thereon; 

(c) whether it is a ract that founda-
tion stones were laid for both the "ro-
jects as early as in 1961-62. and no 
work has been done .since then on thC' 
projects; and 

(d) if ,0. th~ reasons for the delay 
in their execution? 

The 
Power 
(a) No. 

Minister of Irrigation ~ 
(Shr; Fakhruddin Ahm .... ): 

(b) DoC's not urise. 

(e) Yes. 

(d ,I These two schemes were 10-

dlded in the list of additional new 
i'T;:(ation sc'hemeg on which a view 
had yet to be taken by the Planning 
Commi~sion, regarding their inclusion 
in the Third Plan. 

'Street Lirhts in Government Colonies 

4881. Shrl BimmatslDhjI: 
Shri Yashpal Slurh: 
Shrl Sudhansu Das: 
Shrl B. K. Das: 
Shrl S. C. Samanta: 
Shrl N. R. Laskar: 

Will the Minister of Works, Housing 
and Urban Development be pleased to 
state: 

(8) whet her street lights have not 
been provided in certain Government 
Colonies occupied by Government 
servants; 

(b) if so. the names of these Colo-
nies; 

(c) the reasons therefor; 

(d) for how long the street lights 
-have I'ljOt been !provided. in these 
localities; and 

(e) whl'n Government propose to 
provide street U,hting In these &reAS? 

The Minister of Work., Housing 
and Urban Development (Shri Mehr 
Chand Khanna): It is presumed that 
information has been !'iought for in 
regard to Government colonies in 
Delhi only. If so, the answer is as 
follows:-

(a) Yes. 

It) and (d)-

n) Shahjahan ROl.ld- -Since Octo-
ber 196~. 

(ii; P::l ~t of Pandra Road-since 
1954. 

(iii) Punchkuin Road 
quarters)- since 
1964. 

(Iy~( 

December 

(i \!) Muiti-stor£'yed fiats in R. K 
'Puram-Since SE1Ptemb", 
1965. 

( v) Part of NeighbourhOOd II and 
Neighbourhoods IV. V and 
and VII of R. K. Puram-
Since September. 1965. 

(c) Provision and maintenance of 
street lights is the responsibility of 
the local bodies. Except in part of 
Pandora Road. street lights have 
been provided by Governmpnt in the 
other colonies but these have not yet. 
been taken over and energised by the 
10('al bodies. 

Of the colonies. Shahjahar Road. 
Pandr. Road (part) and the multi-
storeyed flats in R. K. PUNm fall in 
the area of the New Delhi Municipal 
Committee who have not agreed to 
energise the street lights and maintain 
them as the roads are not 'public 
stre<'ts' within the meaning of the 
Punjab Municipal Act. 

Sanction for the provision of street 
lights on Pondra Road (part) has 
been given by Government but the 
work has not been exeC'Uted as the 
New Delhi Municipal Committee are 
not agreeabll" to taking over the street 
lights for maintenance, etc. 

The other two colonies are within 
the jurlsdlotlon of the Delhi Muncl-
pal Corporation. The .treet lights pr0-
vided by Government Will be enerJised 




